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Protest backing UGC rules turns violent at Delhi University, influencer alleges assault

An influencer, Ruchi Tiwari, who was covering the events, alleged she was assaulted, while some student bodies
alleged she incited violence.

Published on: Feb 15, 2026 6:52 AM IST

By Aheli Das

New Delhi: A demonstration by a social organisation in support of the University Grants Commission (UGC) Equity
Regulations 2026 at the Delhi University's North Campus turned violent, as student bodies clashed with one
another over the support for the new mechanism.

An influencer, Ruchi Tiwari, who was covering the events, alleged she was assaulted, while some student bodies
alleged she incited violence. This became the centre of a controversy between the All India Students’ Association
(AISA), which was supporting the demonstration organised by the All India Forum for Equity, and the Akhil
Bharatiya Vidyarthi Parishad (ABVP).

While Tiwari alleged she was attacked due to casteist differences, the police said cross FIRs have been filed in the
matter at Maurice Nagar police station.

“Both parties filed complaints on Saturday. We are examining CCTV footage to ascertain the sequence of events.
FIRs have been filed under BNS sections 74, 115 (2), 126 (2), and 3(5),” a senior police officer said.

Meanwhile, member of National Human Rights Commission (NHRC) Priyank Kanoongo has also reacted on the
matter. “We are taking cognizance, and the miscreants will be dealt with as per the law,” he posted on X.

Showing videos where scuffles had clearly broken out among several students, Tiwari said she was manhandled,
her clothes were pulled and the police present at the scene did not take action until she “almost fainted” from
someone reportedly grabbing her neck.

“It was only when I was almost fainting that some female police officers tried to get me out. All this happened just
because I am a Brahmin.”

AISA, in a statement on the matter, called for “the casteist lies” to be stopped. “Even after many disruptions... the
public meeting concluded peacefully and AISA activists went to Maurice Nagar Police station to file a complaint
(against the journalist and her companions). At the police station, a mob had already gathered...around 50 people
hurled abuses, rape threats and murder threats at the activists,” AISA said in a statement.

ABVP issued a statement, stating that during the protest at the Faculty of Arts campus, Tiwari was manhandled
when she was questioning AISA students. “Such elements have historically displayed violent tendencies, and
many of those involved are reportedly not even bona fide students of the University of Delhi,” the ABVP statement
said.

On Saturday, DU vice chancellor Yogesh Singh, posted on the university's page on X, “The incident is a matter of
concern. Today I have talked to many student and teacher groups and have also talked to the police
administration and asked them to ensure no such incident happens in future...”

(With inputs from Yug Singh Chauhan)
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Case against armed forces in 2025 killing of Kashmiri truck driver registered by NHRC

The NHRC registered the case following a complaint by Delhi-based lawyer Tamanna Pankaj regarding the killing
of truck driver Waseem Ahmad Mir, who was from Goripora Bomai in Sopore, Baramulla district.

By Web Desk

Posted on 2026-02-14 15:05 IST

Updated on 2026-02-14 15:05 IST

More than a year after a Kashmiri truck driver was shot dead in north Kashmir’s Baramulla, the National Human
Rights Commission of India has taken up the case. Lawyers said this marked the first instance since the
abrogation of Article 370 in which the Commission has acted in a matter involving the armed forces in the Valley.
The NHRC registered the case under number 49/9/3/2026-AF following a complaint by Delhi-based lawyer
Tamanna Pankaj regarding the killing of truck driver Waseem Ahmad Mir, who was from Goripora Bomai in
Sopore, Baramulla district. The complaint had earlier been entered separately under the category of alleged fake
encounters.

Pankaj said she was informed by the NHRC via email that the case had been formally registered. In her complaint,
she stated that Mir was transporting apple boxes when he was asked to stop at a checkpoint in north Kashmir.
Citing the Army’s version, she said the truck was pursued for around 23 kilometres before being intercepted near
Sangrama Chowk, Maktoob Media reported.

According to the official account, security personnel opened fire at the vehicle's tyres after it allegedly ignored
repeated stop signals, and later said the intention was only to halt the truck safely. However, the family disputed
this version, maintaining that Mir was a civilian with no involvement in any illegal activity. The complaint also said
doctors at Government Medical College Baramulla indicated that the gunshot wound appeared to be from close
range, which did not align with the claim that only the tyres were targeted.

The complaint said the incident pointed to possible excessive use of force and human rights violations. Police
sources had earlier claimed that the truck, bearing registration number JK 03 G2567, failed to stop despite signals.
Mir, the son of Abdul Majeed Mir from Goripora Bomai, was declared dead on arrival at the Baramulla medical
college.

The killing led to protests in Sopore and other parts of Baramulla, with local leaders and residents alleging that a
civilian had been deliberately targeted and questioning the value placed on Kashmiri lives. Pankaj said the NHRC's
move was significant, noting that accountability of security forces has often been under scrutiny in the post-
Article 370 period.
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State cracks down on private sleeper buses

The Hans India | Update: 2026-02-14 12:02 IST

The Karnataka Transport Department has issued strict directions to private bus operators across the state,
mandating enhanced passenger safety measures in all sleeper coaches and All India tourist buses. The move
follows recommendations from the National Human Rights Commission and the Central Institute of Road
Transport.

Transport Minister Ramalinga Reddy has set February 28 as the deadline for implementing the new safety norms.
The decision comes in the wake of the recent Chitradurga private bus fire tragedy, which triggered concerns over
inadequate safety standards in long-distance sleeper buses.

Last month, on January 21, the minister convened a high-level meeting with private bus owners, representatives
of coach-building companies and transport department officials. During the meeting, 11 mandatory safety rules
were finalized, covering bus body construction standards, the number of emergency exits, installation of fire
safety equipment and seating arrangements near emergency doors.

Among the key directives, sleeper buses must keep the rear driver-side door accessible and remove sliders in
sleeper berths to ensure easier evacuation. Installation of fire detection systems within a month has been made
compulsory. Every bus must carry at least a 10-kg fire extinguisher. Unauthorized chassis extensions have been
banned.

Further, operators must obtain certification from approved testing agencies. Fitness certificates (FC) will be
granted only if passenger safety norms are fully met. Registration of bus body-building firms will be allowed only
after structural compliance checks.

The department has also mandated display of bus layout diagrams, clearly marking roof hatches and emergency
exits for passenger awareness. Buses measuring 12 metres in length must have a minimum of four emergency
exits, while those exceeding 12 metres must have at least five doors.

Operators have also been instructed to install glass-breaking hammers, emergency alarms, and proper exit steps
to facilitate safe evacuation in case of fire, especially in air-conditioned buses.

State Private Bus Owners’ Association president Nataraj Sharma said that many of the measures are already being
followed. However, with just over two weeks left for the deadline, officials will closely monitor compliance to
ensure all safety norms are fully implemented before February 28.
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Meghalaya DGP directs SIT probe into Thangsko Mine Blast

SIT will conduct a criminal investigation into the 60 illegal coal mining cases in East Jaintia Hills district including
Thangsko explosion

By : The Assam Tribune

Update: 2026-02-14 05:15 GMT

Shillong, Feb 14: Meghalaya Director General of Police (DGP) Idashisha Nongrang has ordered a parallel special
investigation team (SIT) probe into the Thangsko coal mine explosion after the State Government announced
constitution of a judicial inquiry commission.

The Meghalaya Government has ordered the probe under the Commission of Inquiry Act into the illegal mine
blast in which 33 lives have been lost so far.

The SIT, headed by Deputy Inspector General of Police Vivekananda Rathore, will conduct a criminal investigation
into the 60 cases registered in East Jaintia Hills district related to illegal coal mining, including the Thangsko
incident.

“I will be heading the probe along with the district SP, an additional SP, three deputy SPs, one inspector, one sub-
inspector, and the investigating officers of the 60 cases,” Rathore told this correspondent.

The terms of reference of the SIT will be to first look into the circumstances that led to the death of 33 victims at
Thangsko and file a “comprehensive report”. Additionally, the SIT will probe all the 60 cases registered in the
district.

“It is a humongous investigation into the 60 registered cases. We will also ascertain if the National Green Tribunal
(NGT) ban on coal mining was violated,” he added.

There is no timeframe for completion of the probe, but Rathore believes the SIT will complete the probe “as
quickly and efficiently” as possible.

“We will submit the probe reports of the 60 cases to individual district courts and also the Meghalaya High Court,”
the DIG said.

Moreover, the SIT will also submit its findings to the NGT and the National Human Rights Commission.
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Public Exhibition Of Accused And Presumption Of Innocence

By - Anirudh Singh | Update: 2026-02-14 10:30 GMT

This is in the context of the public exhibition of accused persons, drawing from the Rajasthan High Court's recent
order in Islam Khan & Ors. v. State of Rajasthan & Ors., S.B. Criminal Writ Petition No. 224/2026, decided on
20.01.2026 (Raj HC). It underscores the continued relevance of the presumption of innocence beyond the
courtroom.

An accused and a convict do not stand on the same footing. This distinction lies at the heart of criminal
jurisprudence and underpins the necessity of the trial process. In short, guilt is not presumed but established
through evidence before a competent court. Until that process concludes, a person remains legally innocent and
entitled to return to society without stigma if acquitted.

Courts have repeatedly reaffirmed this distinction, anchoring it in the Right to Life and Personal Liberty under
Article 21 of the Constitution. The presumption of innocence embodies a basic but indispensable principle of
criminal jurisprudence, namely that the State must prove before it condemns.

Yet, despite these clear mandates, practice reflects a starkly different reality. Accused persons are often
showcased as trophies, made to sit on the floors of police stations or stand behind officers during press briefings.
In more troubling instances, they are paraded through public streets, subjected to public abuse, garlanded with
shoes, or otherwise humiliated. This is long before a court has determined their guilt, and while the possibility of
their innocence remains very real. Such acts blur the line between accusation and conviction and operate as
punishment even before the trial begins.

Islam Khan: A Judicial Rejection of Institutional Humiliation

The recent order of the Rajasthan High Court in Islam Khan v. State of Rajasthan, S.B. Criminal Writ Petition No.
224/2026, decided on 20.01.2026 (Raj HC), reiterates these constitutional principles. The court took note of the
disturbing practice wherein accused persons were compelled to sit on the floor of the police station before the
press, in certain instances even in partially disrobed conditions, and their photographs and videos were widely
circulated on social media and news platforms.

The court reminded that an accused is not a convict and that constitutional protections do not evaporate upon
arrest. Public exhibition prior to adjudication, it observed, strikes at the root of constitutional morality and rule of
law. Characterising the practice as “institutional humiliation,” the court held that it violates the dignity guaranteed
under Article 21. It further noted that such conduct is unbecoming of a disciplined force entrusted with protecting
citizens' rights, particularly when no law authorises such actions. Taking note of the irreparable harm that such
circulations may cause, the court directed the removal of all such photographs and videos within 24 hours.

The Statutory Void: Policing Without Authority

These practices amount to executive overreach. There is no discernible basis under any of the statutes, be it the
Police Manual, the Police Act, the erstwhile Code of Criminal Procedure, or the newly enacted Bharatiya Nagarik
Suraksha Sanhita (BNSS). Arrest allows for the deprivation of personal liberty in accordance with law but does not
authorise public exhibition. The purpose of arrest is to protect the integrity of the investigation and not to
facilitate a public spectacle. On the contrary, the Ministry of Home Affairs, through its advisory dated 1 April 2010,
directed all States and Union Territories not to parade accused persons before the media, or violate their legal,
human, and privacy-based rights. Similarly, the National Human Rights Commission has also issued guidelines
prohibiting the public display and parading of the accused, and directing authorities to protect the dignity of the


https://www.livelaw.in/amp/articles/accused-public-exhibition-innocence-presumption-523133
https://www.livelaw.in/amp/articles/accused-public-exhibition-innocence-presumption-523133

person arrested.

Dignity and Reputational Punishment

Acts such as compelling an accused to stand for media photo-ops or parading them in public amount to a
violation of their individual dignity, particularly when a person who has not been convicted is presented as the
perpetrator of an offence. Human dignity has been recognised as an integral facet of the Right to Life and
Personal Liberty under Article 21. In D.K. Basu v. State of West Bengal (1997) 1 SCC 416, the Supreme Court
described custodial torture as a “naked violation of human dignity” and cautioned that abuse of police power
wounds constitutional conscience. Significantly, the court clarified that custodial violence extends beyond physical
assault to include mental agony inflicted within custody. Public exhibition, though not involving physical harm,
subjects an accused to humiliation and psychological degradation while under State control. Such treatment
cannot satisfy the constitutional mandate that any deprivation of liberty be just, fair and reasonable.

However, such actions by the officials are devoid of any adjudication of guilt and amount to a form of sentencing,
a power that does not vest with them. In the case of Shabnam v. Union of India (2015) 6 SCC 702, while examining
the concept of human dignity with regard to the death row convicts, the Supreme Court observed that a person's
dignity is infringed where his life, physical, or mental welfare is harmed, and that this includes acts of humiliation.
Thus, if dignity survives the conviction (even in the case of a death sentence), it follows a fortiori that it cannot be
disregarded at the stage of arrest or accusation. It is not difficult to conclude that these acts by the officials fall
squarely within this category, particularly when such acts serve no legitimate investigative purpose. Similarly, in In
Re: Banners Placed on Roadside in the City of Lucknow v. State of U.P., 2020 SCC OnLine All 244, the Court
observed that hoardings showcasing photos and details of alleged rioters (during CAA protests), had no statutory
basis and amounted to a violation of the right to privacy and dignity guaranteed under Article 21.

The impact of these violations is further magnified in this digital age, where the stigma is neither fleeting nor
easily erased. Images and videos disseminated during these acts create a permanent digital footprint which, even
if removed, may resurface indefinitely. The accused is thus made to suffer not merely momentary humiliation but
a form of reputational punishment that endures long after the spectacle has faded.

Presumption of Innocence Beyond the Courtroom

This enduring digital stigma directly undermines the presumption of innocence, which is a basic tenet of Indian
criminal jurisprudence, as reiterated in Kali Ram v. State of Himachal Pradesh, (1973) 2 SCC 808, where the court
underscored that suspicion, however grave, cannot substitute proof. Moreover, this presumption is not confined
to evidentiary burdens within courtrooms. The law does not permit condemnation without proof, whether inside
or outside the courtroom. No authority can strip away this safeguard, for to do so would subvert the very purpose
behind holding a trial. Such portrayal erodes the presumption of innocence by projecting guilt before proof. It
risks influencing witnesses, shaping public opinion, and undermining the neutrality of the trial. State agencies
cannot sanction visual displays that trade upon perceptions of guilt and culpability. The presumption of innocence
is therefore inseparable from human dignity; it protects not only against wrongful conviction but also against
premature public degradation.

Such conduct often reflects an implicit presumption of guilt and risks transforming arrest from an investigative
measure into a pre-adjudicatory penalty. These acts carry a strong possibility of shaping public opinion regarding
guilt and adversely affecting the atmosphere necessary for conducting a fair trial, as judicial experience in high-
profile cases has demonstrated. Arrest is intended to safeguard investigation and trial and not to operate as a
sentencing measure. Public exhibition imposes a reputational penalty unsupported by adjudication and lacking
statutory authority. Criminal law recognises punishment only after the accused is afforded a full opportunity to
defend themselves and guilt is established through due process.

The Possible Defence

In an attempt to justify these actions, it may be argued that these measures are necessary to establish deterrence
in society and to highlight the restoration of law and order. By showing alleged perpetrators within the grip of
state agencies, the State may seek to signal a hardened stance towards criminals and that no one is above the
law. However, deterrence is a facet of sentencing which falls squarely within the judicial domain, and to employ it
prior to adjudication amounts to executive overreach. This implies that guilt is presupposed before any form of
adjudication, thus placing such action beyond the constitutional ambit.

The second justification is more subtle. It is to signal and assure the society that the state has acted decisively,
restoring order. This is more of a symbolic act which overreaches the role of policing, as no statutory authority
contemplates such display as a component of arrest. Furthermore, this resembles a performative assertion of
control rather than a legally grounded exercise of power. The legitimacy of the State does not lie in performative
displays, but in adherence to legal procedures and safeguards. In seeking to discipline violators of law, the State



cannot transgress the very constitutional limits that define its authority.

These practices also risk entering into the realm of carceral populism, wherein visible penal action becomes a
means of satisfying the public demand for retribution rather than adhering to procedural safeguards. A
constitutional democracy must resist this drift. Measures that lack statutory foundation and serve no investigative
necessity cannot be allowed merely because they have public approval.

Preserving Dignity and the Presumption of Innocence

Ultimately, the criminal process derives its legitimacy from adherence to procedure and from each organ acting
within constitutional limits; it has no room for public spectacle. The distinction between an accused and a convict
is not a mere technicality but a constitutional foundation of criminal jurisprudence. When the State permits such
acts of public humiliation, it blurs this essential distinction and converts arrest itself into punishment. The
presumption of innocence loses its meaning if reputational penalties are to be imposed prior to adjudication, and
the guarantee of dignity and privacy under Article 21 becomes hollow if it yields to spectacle or public sentiment.
The Rajasthan High Court's order serves as a timely reminder that constitutional discipline must guide executive
action and that investigative authority does not extend to public exhibition and humiliation. A system committed
to the rule of law must ensure that the administration of criminal justice remains a function of adjudication rather
than performance, that dignity survives arrest, and that guilt is determined only after a fair trial.

The author is an Advocate practicing at Rajasthan High Court. Views are personal
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DIljit Dosanjh's Panjab 95 Co-Star Neeta Mohindra On CBFC Conflict: Very Sad That Such Lovely Work... | EXCL

Authored by: Tanmayi Savadi

Updated Feb 14, 2026, 13:45 IST

Neeta Mohindra, who features in Border 2 as Diljit Dosanjh's mother, has worked with him in the past. Their
unreleased film, Panjab 95 tells a real story. However, the CBFC hasn't cleared it with a certificate. Talking to Zoom,
Neeta reacted to the delay and demands for over 120 cuts.

Honey Trehan's Panjab 95 is ready to release in theatres, but the Central Board of Film Certification (CBFC) hasn't
issued a certificate. Demanding over 120 cuts due to its political subject, the makers and the censor board are
locked in a legal battle. It stars Diljit Dosanjh in the lead along with Arjun Rampal, Neeta Mohindra and others.
While Panjab 95 is awaiting an official release date, Zoom spoke to Neeta, who was recently seen in Border 2. She
played Diljit's on-screen mother in the war drama. The veteran Punjabi actress reacted to CBFC delaying the
certificate for Panjab 95 and demanding the cuts.

Panjab 95 actress Neeta Mohindra reacts to delay

In an exclusive interview with Zoom, Neeta said, “I am not involved in the rest of the things, but as an actor, I know
this is a story to be told. I have lived in Punjab during those days. I have seen it all, and the story has been told
very creatively. Honey Trehan has done a fantastic job. He is from Tarn Taran. It is not easy to make a film. Such
lovely work has been put in, and then it doesn't release; it is very sad. I am not getting into the legality of it, but
hoping it releases soon. The film was to participate in film festivals, but it got pulled down. It is really sad. Hoping
the audience gets to watch it soon.”

Breaking It Down

Diljit Dosanjh collaborated with Will Smith, showcasing bhangra to Punjabi dhol beats. This unexpected
partnership delighted fans and highlighted the cultural fusion between Bollywood and Hollywood. The
collaboration received positive reactions on social media, emphasizing Diljit's growing international appeal.
Neeta Mohindra

What is Panjab 95 about?

Panjab '95 is set in the period following the assassination of then-Prime Minister Indira Gandhi when over 2,000
people were killed and cremated unlawfully in Punjab's Tarn Taran district. Jaswant Singh Khalra, the director of a
bank in Amritsar, uncovered the evidence of the horrific murders. In 1995, he was abducted and killed after his
investigation had sparked worldwide protests and the Supreme Court of India and the National Human Rights
Commission had also backed the findings.

Protests and censor board

According to Mid-Day's report in September 2024, CBFC chairman Prasoon Joshi, along with the Revising
Committee, watched Panjab 95 in August and the cuts drastically scaled up from 85 to 120. Apart from changing
the character's name, the board reportedly instructed the makers to modify the title from Panjab 95 to Sutlej. As
of now, the title hasn't been changed.

Diljit Dosanjh in Panjab 95

In December 2024, the Shiromani Gurdwara Parbandhak Committee consulted a group of historians to study the
accuracy of Panjab 95 and the final verdict was that the film does not target anyone and shows the truth of Punjab
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in an unadulterated manner. Panjab 95 had secured a February 2025 release in countries except India. However,
the film is yet to see the daylight.
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Neeta Mohindra, co-star of Diljit Dosanjh in Panjab 95, expresses her disappointment regarding the CBFC dispute:
It's unfortunate that such beautiful work... | EXCL

Neeta Mohindra, portraying Diljit Dosanjh's mother in Border 2, has previously collaborated with him. Their
upcoming film, Panjab 95, is based on a true story but has yet to receive certification from the CBFC. In an
interview with Zoom, Neeta expressed her thoughts on the postponement and the request for more than 120
edits.

Zoom TV Digital

Updated Feb 14, 2026, 02:46 PM IST

Honey Trehan's Panjab 95 is set to premiere in cinemas, but the Central Board of Film Certification (CBFC) has yet
to grant a certificate. The filmmakers are currently engaged in a legal dispute with the board, which is requesting
over 120 cuts due to the film's political themes. The movie features Diljit Dosanjh in the leading role, alongside
Arjun Rampal, Neeta Mohindra, and others. While Panjab 95 is still waiting for an official release date, Zoom
interviewed Neeta, who recently appeared in Border 2, where she portrayed Diljit's mother in the war drama. The
seasoned Punjabi actress shared her thoughts on the CBFC's delay in issuing the certificate for Panjab 95 and the
requested cuts.

Panjab 95 actress Neeta Mohindra comments on the delay

In a special interview with Zoom, Neeta expressed, “I am not part of the other matters, but as an actor, I believe
this is a narrative that needs to be shared. I experienced life in Punjab during that time. [ witnessed everything,
and the story has been presented in a very artistic way. Honey Trehan has done an incredible job. He hails from
Tarn Taran. Creating a film is no small feat. So much beautiful effort has gone into it, and then it remains
unreleased; it's truly disheartening. I'm not delving into the legal aspects, but I hope it comes out soon. The film
was supposed to be featured in film festivals, but it was withdrawn. It's really unfortunate. I hope the audience
gets to see it shortly.”

What is Panjab 95 about?

Panjab '95 takes place in the aftermath of the assassination of then-Prime Minister Indira Gandhi, during which
over 2,000 individuals were unlawfully killed and cremated in Punjab's Tarn Taran district. Jaswant Singh Khalra,
the director of a bank in Amritsar, discovered evidence of these horrific killings. In 1995, he was kidnapped and
murdered after his investigation led to global protests, with the Supreme Court of India and the National Human
Rights Commission supporting his findings.

Protests and censor board

As reported by Mid-Day in September 2024, CBFC chairman Prasoon Joshi, along with the Revising Committee,
viewed Panjab 95 in August, and the number of required cuts increased significantly from 85 to 120. In addition to
changing the character’s name, the board allegedly directed the filmmakers to alter the title from Panjab 95 to
Sutlej. Currently, the title remains unchanged.

In December 2024, the Shiromani Gurdwara Parbandhak Committee consulted a panel of historians to assess the
accuracy of Panjab 95, concluding that the film does not target any specific group and portrays the reality of
Punjab in a genuine manner. Panjab 95 had been scheduled for a February 2025 release in various countries,
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excluding India. However, the film has yet to be released.
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Dalit Journalist Alleges Custodial Torture and Illegal Demolition in Uttarakhand, Police Deny Charges

By The Observer Post | Published 3 hours ago

A Dalit journalist from Bazpur in Udham Singh Nagar district has accused local police of custodial torture, caste-
based abuse, and illegal demolition of his property, claims that police officials have strongly denied.

Vimal Bharti, also known as Goldy Nirbhik, a resident of Keshowala village, said he has worked as an independent
journalist for over 13 years, reporting on alleged administrative irregularities. He told reporters that the trouble
began after he published a report on November 11 questioning repeated postings of certain police officials at
Bazpur police station.

“I had written to the President of India, the Union Home Ministry, the Uttarakhand CM, the governor, and the DGP
on November 12, fearing a false case might be filed against me,” Bharti said. He alleged that the very next day, a
police team accompanied by PWD assistant engineer Neha Sharma and a JCB machine arrived at his house and
demolished a structure, citing encroachment. “I asked for time to remove it myself, but was denied. While I
recorded the demolition on my phone, police snatched it and took me into custody like a terrorist,” he claimed.
Bharti said the police registered a case against him under Sections 132, 221, and 351(2) of the BNS, 2023, based
on the complaint by the PWD official. He further alleged that he was detained without notice under Section 41A
and later taken to the Bannakhera outpost lock-up.

Speaking about his experience in custody, Bharti said, “I was beaten, stripped, abused with casteist slurs, forced
to drink water from a shoe, and made to give my mobile and email passwords. They accessed my professional
accounts and deleted my work.” He added that he filed complaints with the National Commission for Scheduled
Castes, the National Human Rights Commission, and senior state authorities on December 15, and later moved
the High Court on December 25. He claims notices were issued in January 2026, but no action has been taken so
far.

Bazpur Circle Officer Vibhav Saini, however, strongly denied the allegations. “These claims appear to be an
attempt to pressure the police. The FIR was lodged based on a written complaint by the PWD assistant engineer.
Police were present only to maintain law and order during the official demolition drive. At no point did the police
exceed their legal authority. All procedures were followed,” he said. Saini added that the investigation has now
been transferred to officers from another district to ensure transparency.
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Meghalaya Coal Mine Blast: SIT Probe Ordered; Nepal Urges Caution to Workforce

The Meghalaya high court had earlier highlighted the “distressing” failure of the administration to curb illegal
mining in the East Jaintia Hills district and asked the authorities to submit a detailed report on the matter within
10 days.

PratidinTime North East Desk

14 Feb 2026 17:47 IST

The Embassy of Nepal in India has urged its workforce to be cautious and take up overseas jobs “only after
obtaining sufficient information about the employing company, the salary and other services” in the wake of nine
Nepali workers dying in the coal mine explosion in Meghalaya on February 5.

A statement from the embassy offered condolences to the families affected in the tragic incident that occurred at
an illegally operated rat-hole mine in the East Jaintia Hills district of Meghalaya. The embassy also said that it
becomes difficult to coordinate rescue operations and compensation when mishaps occur at unauthorised
worksites.

This comes as the Meghalaya police constituted a nine-member Special Investigation Team (SIT) to probe the
incident in which the death toll has risen to 31.

The Nepal embassy’s statement read, “Therefore, before engaging in any employment, the embassy sincerely
requests all concerned to take up jobs only after obtaining sufficient information about the employing company,
the salary and other services and facilities, and completing the necessary formal procedures.”

Apart from the nine Nepali nationals killed in the blast, seven others were injured and are currently receiving
treatment in Meghalaya.

The embassy further mentioned that it has maintained constant communication with the Ministry of External
Affairs of India, the local administration and the police regarding the treatment of its injured citizens, other
necessary services and compensation to the kin of the deceased and injured.

The search operation at the blast site was called off on February 9.

SIT Constituted To Probe Illegal Mine Blast

The Director General of Police (DGP), Meghalaya, Idashisha Nongrang, said that a nine-member SIT has been
formed to investigate the incident, which invited suo-motu cognisance by the Meghalaya high court, the National
Green Tribunal (NGT) and the National Human Rights Commission.

In an official order, the state police chief said, “In view of the recent coal mine accident that occurred at Thangsko,
East Jaintia Hills District, Khliehriat, and to ensure a fair, impartial and expeditious investigation into the
circumstances leading to the incident, the DGP, Meghalaya, is pleased to constitute an SIT with immediate effect.”
The SIT will be headed by DIG (ER) Vivekanand S Rathore and will ensure a time-bound investigation to bring the
case to a logical conclusion and ensure justice is delivered according to the law.

Meanwhile, the NGT had, on February 6, sought a response from the Meghalaya government within two weeks
regarding the deaths in the coal mine explosion following a suo-motu action in the matter. Rat-hole mining and
illegal transportation of coal have been banned in the state by an NGT order in 2014 due to environmental
damage and safety risks.

The Meghalaya high court had earlier highlighted the “distressing” failure of the administration to curb illegal
mining in the East Jaintia Hills district and asked the authorities to submit a detailed report on the matter in 10
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days, mentioning, among others, steps taken to curb illegal mining.
In the aftermath of the blast, two individuals have been arrested, as of now.
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Jalagam- 3: Policy Leaders, Innovators, and Communities Unite for Collective Action on India's Water Security

by NS | February 14, 2026 in General

New Delhi: Jalagam-3 organised by S M Sehgal Foundation (SMSF), a national water workshop designed to
deepen awareness through capacity-building and experience-sharing. The initiative focuses on strengthening
community resilience mechanisms that sustain grassroots water conservation and water management efforts.
This Jalagam workshop, organised with our knowledge partners National Institute of Rural Development and
Panchayati Raj (NIRDPR) and Indian Institute of Technology (IIT) -Delhi. The event brought together policy
leaders, practitioners, innovators, and community voices to reflect on one urgent question: how to take India
from water scarcity to water security?

The day began with a welcome address by Ms. Anjali Makhija, Trustee and CEO of S M Sehgal Foundation. She
shared that the Jalagam series, launched in 2022, has since been hosted in Delhi, Jhansi, Aurangabad, Hyderabad,
Bikaner, and Indore. These workshops have brought together government agencies, NGOs, corporates, academia,
and community water champions, transforming grassroots experiences into policy conversations. With increasing
participation and national engagement, Jalagam is evolving into a credible intellectual platform that amplifies
community voices, shares best practices, influences policy thinking, and contributes to shaping a water-secure
India.

Mr. Bharat Lal, Secretary General & CEO of the National Human Rights Commission of India delivered the keynote
address. He emphasized that water security becomes sustainable only when communities step forward and
convert initiatives into people’s movements. Drawing from his experience as Founder Mission Director of Jal
Jeevan Mission, he underlined that lasting change requires ownership at the grassroots level.

Mr. Gaurav Mehta, Head, Marketing, PR, Corporate Communications & CSR, DCB Bank, and Dr. Alok Kumar Sikka
of the International Water Management Institute highlighted the importance of partnerships, corporate
responsibility, and scientific research in advancing water conservation efforts.

Mr. Salahuddin Saiphy, Principal Lead, Water Management, S M Sehgal Foundation, led the first session on
“Pathways to Water Resilience and Sustainability.” The discussion marked by constructive energy and enthusiasm
featured distinguished voices including Aabid Surti of Drop Dead Foundation; Padma Shri awardee Uma Shankar
Pandey; Dr. Nupur Bahadur of KPMG India; Raman Kant of Bhartiya Nadi Parishad; and Jagdish Gurjar of Gram
Gaurav Sansthan and reflected a vibrant exchange of insights and people led solutions for India’s water security
from grassroots. Their experiences reminded us that true strength grows from the commitment and care of local
communities.

Focusing on innovation and future-ready solutions, “Emerging Technologies for Water Management” was
moderated by Prof. Ashok Keshari of the Indian Institute of Technology Delhi. The session examined real-time
monitoring and resource management using IoT, artificial intelligence, and data-driven planning. Speakers
included Himanshu Joshi from NITI Aayog, Maya Sherman from the Embassy of Israel in India, and Anshuman
from The Energy and Resources Institute, who emphasized how technology can enhance transparency, efficiency,
and accountability in water governance.

Dr. Ruchira Bhattacharya, Head, Delhi Centre of NIRDPR moderated the session titled “Making Water Conservation
Everyone's Business.” The discussion centered on participatory approaches and institutional frameworks, with
speakers including S. V. Suresh Babu of WWF-India, Ankit Kumar of HCL Foundation, and Ekansha Khanduja of the
Council on Energy, Environment and Water emphasizing collective accountability and cross-sector collaboration.
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The last session on “Role of Youth and Educational Institutions in Awareness on Burning Water Issues and Making
Water Conservation a Mass Movement for Achieving Water Security,” moderated by Dr. Vikas Jha (SMSF), brought
together Ranjan Panda from Youth4Water, Vimlendu Jha from Swechha, and Gopal Das Singhal of Shiv Nadar
University. The dialogue highlights that youth must be seen not just as future beneficiaries but as present-day
leaders capable of shaping public discourse, influencing behavior, and mobilizing communities for sustainable
action.

What stood out most was the openness of the floor, youth leaders and community members sharing lived
experiences, asking difficult questions, and shaping the dialogue. Moderated by Pooja O. Murada, Principal Lead,
Outreach for Development and Salahuddin Saiphy, Principal Lead, Water Management from SMSF, the richness of
the conversation extended far beyond the stage. Although the workshop did bring subject experts, yet the
audience, comprising voices from academia, youth groups, practitioners, and grassroots communities
contributed a wealth of experience and insight, each narrating their journeys and perspectives toward building a
water-secure nation.

As Jalagam 3.0 concluded, one message stood clear: water security is not the responsibility of a single institution
or sector. It is a shared national commitment, anchored in community action, strengthened by policy support, and
accelerated by innovation.
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Meghalaya Forms SIT To Probe Deadly Coal Mine Blast

By UrbanPost

February 14, 2026

The Meghalaya government has formally constituted a Special Investigation Team (SIT) to probe the deadly coal
mine explosion that claimed dozens of lives in East Jaintia Hills, spotlighting entrenched challenges in regulating
informal mining and safeguarding worker welfare in hilly regions. The move underscores mounting concerns over
illegal extraction practices and the governance dynamics that allow unregulated mines to persist despite
longstanding prohibitions.

The blast occurred on 5 February at a coal mine in the Thangsku area of Mynsngat village, with initial reports
placing the death toll above 30 and additional casualties reported in hospitals across the region. Emergency
responses coordinated by state and national agencies, including the State Disaster Management Authority,
initially focused on search and rescue before concluding operations when chances of finding survivors
faded.Meghalaya’s Director General of Police has appointed a nine-member SIT tasked with unravelling the
circumstances leading to the explosion, determining root causes and identifying violations of both court orders
and National Green Tribunal (NGT) directives pertaining to illegal mining activities. Led by the Deputy Inspector
General of Police (Eastern Range), the team is mandated to complete its inquiry in a fair, impartial and time-bound
manner and bring recommendations to ensure accountability under law.

The incident has revived debate over the enforcement of the 2014 NGT ban on rat-hole mining and transportation
of coal in the state — a practice criticised for its severe environmental impact, lack of safety measures, and
inherent risk to labourers operating in narrow, unregulated conditions. Despite judicial restrictions, periodic
resurfacing of illegal mining operations has repeatedly tested enforcement mechanisms at both administrative
and community levels.A senior official overseeing disaster response noted that while illegal coal extraction
persists in remote areas due to economic incentives, the costs — measured in lives lost and environmental
degradation — remain high. Illegal operations often lack ventilation, structural safeguards and independent
oversight, making them particularly susceptible to catastrophic accidents.The SIT's establishment arrives amid
intensifying scrutiny from other statutory bodies. The National Human Rights Commission (NHRC) has also issued
notices to state authorities seeking detailed reports on the incident’s circumstances, rescue efforts, compensation
measures and steps to prevent similar tragedies, reflecting wider concerns over labour rights and regulatory
compliance.

Local communities and rights organisations have urged authorities to couple investigative action with proactive
enforcement and sustainable livelihood alternatives for those dependent on informal mining. Urban and regional
planners emphasise that safety in extractive sectors is closely linked to broader socio-economic frameworks —
including poverty alleviation, formal employment pathways and community-centric development planning — that
can deter engagement in hazardous, illegal enterprises.Environmental analysts add that strengthening
environmental monitoring, investing in safe and legal mining technologies, and enhancing local governance
capacities are critical to preventing recurrence. The coal mine tragedy also raises questions about the adequacy of
peri-urban disaster preparedness and cross-jurisdictional coordination given that injured victims were transferred
to hospitals in neighbouring states.

As the SIT begins its inquiry, attention is on how findings will shape policy enforcement, improve safety protocols
and address systemic gaps that have long shadowed informal mining regions like East Jaintia Hills. With judicial
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inquiries also expected to inform accountability measures, the outcomes could influence how regulatory,
environmental and labour frameworks are implemented in extractive sectors across Meghalaya and beyond.
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Source: https://www.haribhoomi.com/state-local/delhi/news/action-on-3-
illegal-spa-centre-by-joint-team-of-noida-police-human-trafficking-unit-
and-nhrc-83147/amp

Spa Center Noida: 7gsT # 3 &1 et oR ®1uT, gIA &ithfch gfHie 3k NHRC &bt & oft Hidh o ugt

Last Updated: 14 Feb 2026, 03:13 PM IST

Written by: Amit Kumar

resT gfcrd, Ut g 2t gfe ok It AaTfieR St i & A Geer-50 & i 1 el TR BT ARTI % aeh 3R gafaal
7 fRered & dent Y@dis J& o & TS 1

331 Y ISt faeett # SHakt 718 & SR 800 § SATET ANl & Afewel grelTd | ArddT 817 hl Yl & afta 1geT § 981 WeR |- o1
38! §1 I8t resT g, U g 2 gfe ofk It AanfieR S i & A Geer-50 & i 1 el R SIUT ARTI &% g9
3R gafaat ot fred # diehe AT GaeR-49 T JBdTS & I 4l 81 39 HhRATs ¥ Y T T aTell H §echd AT ATorH! g
gfera 7 oft qrar foha & o6 erdy wor Gexi & T el § Shet dhrats hr STt

TSt Frqst wHi i 3 aaman f daez-49 gferw, ¢ g 2ithfehn gfe ok grgaeimet & @ged &m A Geez-50 # srdy U & T
%@ i 1 Tt R SrumRt i §1 a8 BT =g et B fRemrrd & arg B 181 o Ay ok geul bt R | forn 81 @gt @
TG G 3R GEaTaST ST fohy 81 favred & @il § Udre SR g1 3-8+ SardT foh &g aRTSH § Ael gof o 31 fafeies ufchar
T 3TFT TG STT &7 &

T dedit 7 smfaes nfafafert

a1 & foh 1 el &t amre A smfde nfafafdat ot s faa Sirar 81 6 38 w1 Hex udhs ST g 8, Sit fob ArafenT arefhat et off
AR R AT 3R TT HeR hl 1< T ATeTd o a8 SATUR T 3R Ucher Sl ASTER I ad | TgeTd, faeet! & Tep A & +fiar 800
T S1ET AN & ATt 811 & 91¢ Aeett gaeftemR & foredt @ der R 9t hRars g+ 318 &1
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Source: https://nownoida.com/noida-news/details/5294/noida-sector49-

QST & W7 Tex ht 3178 # Il 8T AT I87 § he, favrwa # faig 71q 17 wAsforat 3R 7 gah, Ox1 AT S 7T 38 SITE 311

geT daex-49 # gfor, Tuadiy ok TAggsiRe) Y TRy & 7 i arder T Fexi UR STuT AR 24 AT ol iR | form ond
TSI & 91 R 3faes nfafafaat & fAwmra & a1 a8 srare &Y )

Shiv Kumar | 14 Feb, 2026

ATET & Yaez-49 &5 H 37dy & I FaTfeld W1 Hexl & &1k YhaR Sl T8t HRaTs dhl M5 | AT HereR-49 gfatd A Tgerd &4 a1
I 31eTTT-3relT W1 el IR BIUARY hl | RATs H s Jach IR Jafadi ! fGRad # de gdre o felu o= @ mam sifdeiRal &
qATfeh d T9T & 3 W1 el # TTerd Mfafafeat S fierd e @l off, o a1g FRe 9er 18 ok gEar SR ffd iR w@ged
&0 Y FRATs i T8 | Gl T e & foh &7 § 9 avg & 37 &feff IR AT eTdR SR el

Ggar i A OTHITT SFTeRY hl ShRaTs

HIRATS § 27T gferd & 12 AHTU 3R NHRC &t & oft enfiret 22t 1 sifdremriat 3 uget T ®u @ S i 3fR ugeh ae @1 9t &
iR gaer fohar wfafafdat St gfe gid gt il I oR or T1e B191 ART TAT1 9 SR Hich § 17 gafaal 3R 7 gaeh! @t fgxrad
foram a1 siferepTiat & SIgaR & Tex i 20 fai § darfeld 81 @ & 8k 390k faah avmar ferd e w8t off | firrad # fog mg
AT ¥ IR TS & g it a1 @ 1 28T & o 9 e § 3fR dhi--ahi A 8l

TS TYTST & TH YR I 38T AT 31aeT efe

AT el SR o Y H-TST &g 3 aar fob 1 Her AT$ 7HTST & 9 W ¥l T 9, wifeh 3R 3rfaes nfafafera &b gaem emar
At 8t ot BIUARY & SR Fo srufisies A i sre fhar man, [ gfed A st J da STia Y& aR o g1 therglet i1 @1
Yei ot s 1 foar 7T g SR Ieh HdTerehl © JBdT® SIRI g1 Gfeld 31a g +ft ST e Tt ¢ foh 31 Hexl ont Iet o Ui ahls a1sT
fiRYe at wfohar 7€l oMl Sieg €t A & S BRate om agrs smeh
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Source: https://www.humsamvet.com/office-office/shivraj-singh-chouhan-
favorite-ias-officer-manish-singh-returns-at-midnight-36523

TURR GRATRY: SR § geTg 7Y farTsT & uwidiar oTheR &y ameft Ira aroedt =i

MP Politics: F@a3 81, Aig A1Gd hT Teh thefel fthe Taf & §1 39 IR 361 39 IR &l 3197 g fga fohar & S8 §t a1t uget
BT AT 9 el Y Il SMEUTH ol Jd Hearw=it fRraxrot &g e o1 st g1 am mar o)

Pankaj Shukla | Updated: Feb 14, 2026, 02:22 PM IST

13-14 TR} Y I 2 a9t TR g2 SEUeH daeen gt # eneued 7y &g G: SHwiuch ger 94 Ay Y €1 39 aXe FaT &t A1el
a1 gd gl 3R et iy w3t frarrst g dig & uddiar SR rgued #H1y &g fthe 3¢t gl o o e § forg w3
SiReadt & ger fear mar am

T UGS & Y AT Sf A I1ad A S GHTed 8l feder 23 § 999 Ugal [S9 SThaR! i gerT AT 318 Qep AT SMsuqd A=y &g
1 oft o071 AepTete JEas RIaRTs € 9 o @re SThER] § AR J-1Y [Hg S [T Sl A 949Td e 2| g3 8l digd
gred 4 2009 9 & IATSUCH AHER A {87 hl ST Hger S1Y dTehder U & gerd gy &1 fAm &1 srar afRa a1 e Hairery
#H st 3T U1l U & Y- 378 Al 3 BhraReH faffids & wadl ug & off ger fdan mar g1 @ e 311 AIg oy e 7 @ v
EISRET SIE # THE! 91 . I8 RIERT | | 1T o

T AT 7T 7 R 378 AR e g wRimes w3t chetrer fasraantta & I & S8 grefe 1S # 9o Ueh WeiHitde Mo ol
JTEUTH #Y g 7 $3R # ugd A Smgert ofR fhe shctere 8 U s i fohu &1 I7eht @ e gaydrs s ot wifeh et
FHrIert A St & Shgrar Ad1 Sherer fasraaiia sl @a AR i fovar a1 g9 fAgfa or Aar ufdusr 39T R 3 ve w ferar a,
"$ER 3R Ioor H goIRI dhetel hl gI3fAiT §iE Y sifdiepa ud yafad At &t goa awam & fag #-hiy &g @t grefdin st o gagt
et foram mam &1 ora S Ry ghm o wity Rig Y FAgfaa & arg greflin a1 &t atsrreit @ fav ST ot ga foar s
Hhew Atg a1ga R & yuRl Ht § 3R Iooi 3T T8 R 1 THfA! 3ud i ge1 @t § Fam”

fOhR deR 24 # Uk 3R dareen gt o11g e A 8 AT gd sreeReHT faer Hed o mge AR f9g ot uRas AT &1 et
g, geg ueer 5T 5o uRdg ATH &1 Use TaTeieh d2T §ex We eiquld sremidt wiiuret &1 srfureq sifdert o sifafRad uaR
fear mar g

319 o gEegEEl ST, HigH gred & [QunT ey & 3mged a1 U 7Y § At gl & qad el sifteniat # @ geh gl 7 g1 fawrst
&g der $i faerE & arg Aty &g wR fiSdt Aareit 6t arRonft wrt udh oft | SHud emgea S 31gH Ug § geT o 988 I Ug WR
ISt ST T ShRUT fIaRTST fEE e & ufd aweRt & A Ts oft | F g 3 3T Tgd StheR STEUTY Gueh HariHT ohl gel &Y
Ty fag oR wRiaT Siarn € ) safee foh & Biga IRaR & AT oft 391 erites ol hedt St fRieRTST IRepR & SR fohar el

gg Ht TRAS § fob STelYR hetere? & w4 H (U= A & AT gU ATSYUH SiUeh e HTg TR HIg &1 YR SEUh g Heh gl
G g, A g & 3 & 1 STdYeh faumT # O sgerd fow@rs 3m amgert & wu # 7y &g & 31 o a1g SiHEyeh faun 7 fiw
TeolTd fe@rs 1| ISTifaes Tehd al ag it € foh T8 3R Shaet ST US H UEf=eh &R 0 €1 78! afcen S8Rk gfed ueer # Torifaen
TR IR ot fers 2

T AT TAT R T ST SheiaeR?

TSIt H HEAHA 81, Hig q1ad hl I & G-I i hRichdieil 3 Hrt 3i2 fawam e uesi= fham| grRem # 9 9o & shelae 8] haR
& g Hfua gt 1Y foh Igi gferaerHt & a1t de g UeeiHehIRaT el gera| == g o dhctercy HIUfAT ot die &R Y TRhR
GeT B e TG | IFeht HRIVUTCA fAgTE h YT g areft &1

AT TR 3 & TG Petarex T ST I ST G &1 Tg! 6l T = UG & E@d ge 5 @ ot FRTR fohar o 399 g
Trarfa oft e fSrgeht 12 off &Y owdlen oft | e &t @ T WR ©is Rar mar Afdh s fAeneff &) fievrga & war mar| aR-sR udten &
geTE 37 & a1g off I ST F S 8 1S qr ITH TR e | WA & GRem F I aUT Fet 7S ATy S sheterey & fag 9t
Ug gohelt 81

9% Ugcl A UG T8 PIC GRT TTed TAUHT 3TTGL SR e o HAIH | UGS dhelde 81, haR g TR 2 ARG $UY I S[HMT eTaT
TR 81 ThIc A Thetere Sl hRIelt Sl HHHT ST A7 3R 379 f@ems fauriia sig & R Ry 91 g8 &I A foewoft fi of i ez
31 &G THYch HIH Y T@ & SR UTHS SAh-HT U foham| 59 7R fewoft 3k i & 15 378 ge} 1M o SER &1 31d i &t
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GRef H b Ik geA I Ueh 3R HRUT &9 T g

JMSYTY & he ohl STaTd & ATSTTH chl U

SR Sfe ot e T 7T S IR 3feid SMEeud Hdiy gwf & et aeft RaTs 781 gs & SIelt STgIuT |i7eH 7R AdT ared 31
ot & sTgToT AdTei A SMSUTY Gy aHf & e At Wier 3R MuTed & e et des ARty star fear Afeh snsuey gaiy anf
T Shad daTgaT fohar M| AigT TRPR 7 TS TdlW gHf UR hIRaTS ot dlehk hg ol UF AT g1 ST U= ATt 7T o1 deft ag srmeherd
foram o o TR o1 g U AT fe@nan g Hifh afeld SMsued WR shrkars & folw St ufehar gt et oft g TR A 781 6l 31
TWHR & 39 39T Y SIETT ATehifAT B

39 &t Rerad Smsuey A+ sfiareda oik FHarsT srgrg 3 STRIUN ol 918 a1 gu ke Hifsar uive &1 §1 U3 & g4 oTR I ufaa
Rerrd anduey Fatst sarda 3 eu-t haqes diel R SeT foh STETUT i SiTfd 781 afeeh Tk aof &1 3% ST Sifaard framemy &
e fear Sirar 81 afe sfa sTgTor Bt udde gt af @ sgron & ofiar € <t € sfaat el gt St emfaat & et 82 sgron
fOT 372y g1 TR I WATAHAT & YR W g | ST AGRAT H SHaT-A1T gidl 81 W S0 o ATk THgl d 98 USTIehA T8l & Il SiIfd
AT I g

I R, STEYTH TSt @ i STgToT it & geer e 31 31Mq | RerR Smsuew fHamst @ = e & foh fRiar & sraam ar
Sufasrar foheft oft Ira & safsd 981 Y A1 Terdt| SIS0 U 88 R forar foh 3t A wuw ot man € fok smgron & forg fRrar v
Jard &1 5T 81 78, 61+ g it gl foh f2rar a1 Sroe= ar srafdsar Igied 7 | Hig T T STuHT R af SITgIOT gid gt
TR Al

SITETOT HHTST & ATl o felQ AT b A8l <hl o1 & b ehls Al I7ch Uel H aieT 381 8, 31T ot dffoidt = Si Sty FHienur 3@d gu
AT bl 38 I B 3T faT| urdf 3R TRBR & T heH 7 STt UR THeh i g &l b fhar g1

RISTYTT h! SRTE g, AT YRR 3R Sheleex

STYT & Tad & 3R 8T8 MhIse aTeiR 10 "R ATehe gHfaA! A fdare st hRuT 8| I8l 8 AN R §ER1 IRTd G Gl 718 6| T8
RS GehT- STTH G S g1 dfceh felehe AT I avg &1 JgT saradTiies ufaeaert &1 78l & afeh 78 g ol o ATt #idR & Sleh
g g Bl

39 78 eRTE gehT &l faRYY e U oM HSeh IR IR 3TV & | FaientRaT a1 g1 & foh 7 wnf o o Fwret iR & | Rk 29
Hier ¥ W SR el e 38 g1 far H Gag-2mH 2219-Yoi o v Gie] uged & ol agl g@Rl 3R IRTE gepl IR AT &1 STHTaST ot
3EdT 51 I8 Y 3 fAaTe 1 RO a77aT 8| e & a1g A A1 SifOeR ST & 9ew fORies s o #fdr uge &1
EaTfadl <l fR1eprId R AT Hewg fUdieh A = §9 ¢u 9 AfaR § 2RI gehre ot g AT | 39 STia # 31 FHTS HR § IRT gep
& I AT 29 Hier Fewefl | AT A1 SfAehR SRINT & Hewg e g 3 el & b RTa gepr MR AR il gt s getts & A
&1 38 H 379 eRTE GohM TR STeg SIRaTs Sl ST A1igq | G 8C 8l UT 3@ &1 379 SN 9Gw fUeh ShiA71 = HIUTel cheideR © el &
o % IR TwTg A HRATS He | UGHHBR! (AR121 § 3R 39 smeiehr # +ff € ok Top ATg # eR1E g T8 gl df oI gTT? SMRER AT
dTehd T &1 GRTT RehTS ST TET & foh hotae ohT TTIhRT o AR TR hikaTs heT JIhdl 8l
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TS UTeR Y 3T & el 76T T 7ieT Bed, 39 gTel & el gafagi &t enf ge 18 giow

Edited By Ramkesh, Updated: 14 Feb, 2026 07:54 PM

TR UL & AYST YeR-49 UM YA, AT dwahs) faRieft saptd (Tuady) ofk It AarfdeR ST (THugsme) &t e & 3
YEHAR R RATH el HHTST UTeR| TR I8 ShIRats hd gu Ueh 1Y d19 RIF IR BMYARY 6| gferd 3 afar at...

TS ITR UaLT & AGST Haez-49 UM Yfeld , A deehd) faRieft gentd (Tuerdiy) SR e AaTfeR ST (THTgSRE) i e
&M YehaR R ATH Y FHTST UTeRR] R I8! ShIRATs hed §U Ueh AT ol RATH1 UR BIAART i1 gferd 7 1faR &t a8 SR &1

317 gar fk gfer &5 3 Yaer-49 & | danfoa = Farst uTeR] i S $Y 1 STIERT & IR Hid @ $© gak-gafadl sl ggdare
& forg Varez-49 T T T 1 AR & FIR Toft F faeqa yeare &t o 38 & ok qxardl Sy oft s H < @ B

Ggard S A UTeRl & TdTel § I3 hiTelTd, IFSiRey 3R 37 Repfex 370+ het H folg &1 g o1 g ¢ o ST ot g1 & &1
3T fafdies SRafs &l STurt| SwRafs & SR T8t Tt | gfold a1 dH1d 38T, [oad &5 # SIh1-awl &l ATgldl a4 | fthetgrel
AT I 79 SR 8

TRAAS § &5 A U e T UTeik Td AHATST UTer HdTfeld fhg ST 3E & STt sararaR Reraeft seen! diamgdt & fAard & oie urd o+ gu
& forgds gerd a8t & & arel ATl AN gRT ATsTar gaeh Jafadl & T8 STel & SiTd S71d @ § vy udfid g w o gfes &
T & AT § AT THST H HHRIGTE SAdgR T 38 39 foq R Farf@a grr Aiest ¢ g 2 e & due o wrafs
gifead ar merd nfafafdat & Aeham & fg & evew Isrr |
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prostitution-ring-busted-24-arrested-in-sector49-raid-40141558.html?
utm_source=article detail&utm medium=CRE&utm_campaign=latestnews CRE

IgeT & 3§ ATIR T HSTHIS, HATST hl TS | el g7 AT [Srarwmieht o1 eferm; 24 ARwarR

By Digital Desk Edited By: Kapil Kumar

Updated: Sat, 14 Feb 2026 09:02 AM (IST)

IYST o Heez-49 H g™, T g[H Sfthfeht gie 3R AaTiaienre ST &ht &m A o= Tom Hext or s1a1 ARTI A9 Fferd hraser &t
fRrehrad R g8 39 HRars H 24 gaeh-galadl e STufiseh gletd H UehsT TT| Siiw # Wefrar g3l fob 1 <hl 3118 # 38 TR °e 8T
ofT, STgf afeaqy & SIRT ot Eiat gielt oft | gfor wret i s o @ 8l

HighLights

geT & Yoex-49 # Wy Fedi R BT

28 IR & 3MRIY H 24 &7 gehe Y

A gfa ese™ & IR R dRaTs

STRRUT HeTgaTdl, AYsT| YT & Terez-49 &5 H YehaR I i ofi w1 Fex R gferd, T g il gfe, Agta Amarider sma
& & J BT ART| BUFRY & IR & A Hidh & 24 Jach-gafadl ol geheT

W1 HeX ¥ Uehs T gach-gaiadl A $o IS glad | +ff fier | gfaw & e gfaa wrseem & fRiead R srarg &l

gferg Y Sira & uar gen ¢ fob =1 @ Hex &t 3rg A <g AR AT S1 28T ATl Hex & SfelTaT afeuqy WR hiet fe Astens St Y
STt ot

gferd = gara foh g9 @1 dexi 7 AHTST e hl 318 H 48 ATUR gt 8T AT Gfeld SR ot ferrad # dens AmTet | ST e el 8l


https://www.jagran.com/uttar-pradesh/noida-noida-spa-prostitution-ring-busted-24-arrested-in-sector49-raid-40141558.html?utm_source=article_detail&utm_medium=CRE&utm_campaign=latestnews_CRE
https://www.jagran.com/uttar-pradesh/noida-noida-spa-prostitution-ring-busted-24-arrested-in-sector49-raid-40141558.html?utm_source=article_detail&utm_medium=CRE&utm_campaign=latestnews_CRE
https://www.jagran.com/uttar-pradesh/noida-noida-spa-prostitution-ring-busted-24-arrested-in-sector49-raid-40141558.html?utm_source=article_detail&utm_medium=CRE&utm_campaign=latestnews_CRE

Inh News, Online News, 15/02/2026

b
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.inhnews.in/News/ban-on-appointment-of-relatives-of-
women-representative

Afgen ufafAfeat & Redart & Fgfaa R &9, TR U= &1 T masr

manseechandrakar 14 Feb 2026 11:34 AM

TAR: BTG & TR et & Faffad afgen smufafafaa & oRaRe Reder-TrdeRr s 39 vierdt ufafafd a1 argem wedfa &
T H 1 eI IR Tl | BTG TR & ARG LM T fIehe fI9TT 3 36 TR 9 3@ SHUATd §T WE 37T SR e {3 g1
fRedert & Tf wift g

TR 92 Ug faenr AT = I5a & aof T Reer &t Tah Wil 9T 21 594 ded el @ Ig SRRt Al 18 & fh—
fre ot ofik Tt e & 98 e @y &

qiwe a1 faemes gRT fged ufaffe o @

1 g ufafafe fanedt afge merdR, sreger, gymufa ar urde o1 Reder @

gfe gf, at gefdd afger ufafafe & 9w sk ug

aoft smgart ok drwait et T TaT SmasT

59 I A AT 3 757 & gl TR A Sy, R urfeterT 8k TR Al & [ TR uifelet Sif@eRtRat (CMO) Y amasr Ssi
&1 3TTaST A WE gl T & foh affa afgen gfafAfaat & Redari &6 freht off avg &t wfafafa Fyfe s A =8t gk
AFETBR STINT i gt G-t aoig

g hIRATS 31T AT AR ST i simufa & a1g i 718 &1 ST % TR Reprat # Afgen ufaffaat & Redert ot dferft
T AT U e fohg ST apt YR Afde o1 Seeta A1 81 91 gt 11T A U AT # AFaideR TRefor Afafaad & agd
PIRATS hl a1 ot Pt 21

2010 # +ff St gam o7 g & e

TRaes & foh af 2010 & oft T vema= vd faepr AT 3 smeer SRt e Afga uaifaenRal & sreprst # 39 RedeRT & gaday
TR eh oS o1 3T 3T # ahel T AT foh— ahig ot RedeR Saen! & WrT 48t v

Afge yeTder) &t ik @ &g Aoy 78 & gm

siftrepiial ofik sweaTiRal vt fAder 7t am

ETcifh 39 THY JHT HIRATS 81 gt Tehl | 39 IR AHATABR 3T i TRt & a5 SM1asn Pl Tt & dN] et & Tdhd T T &)
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24-people-detained/

1= TSt UTeRi R gferd a1 ®1aT, 24 i fiRkread |

February 14, 2026 | Updated: February 14, 2026

By Pradesh Live

iger| st faeeht @ @ Feer # gfed J ehdR O3 Ad Teh I8! ShRaTs ahd g diF AHTS Uleil o1 HSThIg fohar 81 3 ureil A
A ARk TR 48 <ATAR fobar 71 3@ 11 gferd 3R & gree Sfthfeh gfiie Y ged & = 8 MUy Yo 0 STUAR! & 17 gafaat
afgd gt 24 T ot fexred & foram &1 98 HRaTs shiadrelt Gaes 49 &7 # & 718 &

17 gafaat afgd 24 @b fgaaa &

gferd ol Rars & ot 24 @l ol fgxrad & foran wam 8, o 17 gafaat enfie g1 9+t § g@dTs &l S1 361 8 dlfch 39 3he & TaTad
% IXich, TN LMHW 3 AR 37X $Ich GIRT [ STT Y@ 3Tfceh hral hl GYf SIFGRT SeTs ST |eh |

gl ohl 9% 3@

Qi qeftar reher gaTy &g 3 59 AHet & STHHRY o g Sar foh gierd ¢ g Sfthfehm gfae 3k Agita Aranfasr s &t
Ggad S A I8 PBIRATs i g1 381 SR 3ahx el foh STTdes S ot fohedt off e R sgfed w81 foban SITQm | 59 A &6t S
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